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OPEN COURT

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH
ALL! BAD

Allahabad this the 4th day of Spetember 2000

Hon'ble Mr.,Justice R.R.K. Trivedi, Vice-Chairman
Hon'ble Mr, M.P. Singh, Administrative Member

Original Application no. | 718 of 1993.

Lal Mani Shukla,

S/o Ram Kirpal Shukla,
R/o Village and Post Office, Arai,
Police Sta‘ion Karchana, |
Tehsil Karihana, Distt. Allahabad.

% .+ Applicant
|

! |

|

C/A shri A.,V. Srivassavgd
shri N.K. . “ivastava
Shri $.K. Srivastave
Shri Vv.s. Shukla
shri R.P. Shukla

\ Versgus
|
\

1. Union of India throdgh Secretary, Ministry
of Post and Telegraph, New Delhi.

2% Post Master Ceneral|y Uttar Pradesh, Lucknow.

3. Director Postal Services.

4., Senior Superintendent of Post Office,
Allahabad.

Se¢ Lovkush Kumar Mishrd, S/o sri B.P. Mishra,
R/o Village PO Arai|| Teh. Karchana Distt. Allahabad.
|

Q\r////A#\\ . .Respondents

C/Rs. Sri H.N. Shukla, SHi R.R. shukla, Sri R.C. Joshi
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|
original Application no. 1074 of 1993. |
|

4 Lavkush Kumar Mishra, S/o| Shri Bhagwat Prasad

Mishra, R/o Village Arail Post Office Arai,
Tahsil Karchhana, Distt. Allahabad,

(o8

eee Applican

c/A: Sri R.R. Shukla

Verhus

d. Union| of Indai, through the Secretary,
Ministry of Post and Telegraph,
New Delhi.

2. post Master General, Uttar Pradesh,
Allahabad.

3. Senior Superintendent of Post offices,
Allahabad.

4, Lalmani Shukla, S/¢| sri R.K. Shukla,
R/o Village and Post Arai, P.S. Karchana,
Teh. Karchana Allahabad.

C/Rs Sri S. Chatwrvedi,
sri A.V. Srivastava
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